Ly SRS L T U A S ST ST I S S S
BEe v sl N OF DRGNS
(GST-POLICY BIRANCH
MYAPAR BHAWAN, LP. ESTATE: NEMW DERIIL-110 0432

Notification No. 83/2020 — State Tax
l)atcd,'ga"..f;-;ﬁ/zﬂzl

o i
No. F.2(354 )/POLICY-GST/2020/ Ll 1y exercise of fhe powers

conferred by the second proviso to sub-section (1) of section 37 read with
secuon 168 of the Delhi Goods and Services Tax Act, 2017 (03 o1 2017)
(hereafter in this notification referred to as the said Act), and in supersession of
the notification of the Government of National Capital Territory of Delhi in the
Department of Finance (Revenue-I), No. 74/2020 — State Tax, dated the 4"
January, 2021, published in the Gazette of Delhi, Extraordinary, Part IV, vide
No. F.3 (75)/Fin (Rev-1)/2020-21/DS-IV/11, dated the 4" January, 2021, and
notification of the Government of India in the Ministry of Finance (Department
of Revenue) No. 75/2020-Central Tax, dated the 15" October, 2020, published
in the Gazette of [ndia, Extraordinary, vide number G.S.R. 635 (E), dated the
15™ October, 2020,except as respects things done or omitted to be done before
such supersession, the Commissioner, on the recommendations of the Council,
hereby exiends the time limit for furnishing the details of outward supplics in
FORM GSTR-1 of the Delhi Goods and Services Tax Rules, 2017 (hereafter
in this notification referred to as the said rules), for each of the tax periods, till

the eleventh day of the month succeeding such tax period:

Provided that the time limit for furnishing the details of outward
supplies in FORM GSTR-1 of the said rules for the class of registered persons
required to furnish return for every quarter under proviso to sub-section (1) of
section 39 of the said Act, shall be extended till the thirteenth day of the month

succeeding such tax period.



2. This notification shall come into force with effect from the [ day of

January, 2021,
Qe
(SANTOSH D. VAIDYA)
| COMMISSIONER (STATE TAX)
No. F.2(311)/POLICY-GST/2020/ Yo/ - 11 Datedys /e)/2021

Copy forwarded for information to:

1. The Secretary (GAD), Govt. of NCT of Delhi with the request to publish the
notification in Delhi Gazette Part-IV (Extraordinary) in today’s date.

2. The Secretary (Finance), Govt. of NCT of Delhi, Delhij Sechivalaya, 1P,
Estate, New Delhi

3. The Chief Commissioner, Central Tax, Delhi, Govt. of India, C.R. Building,
LP. Estate, New Delhi.

4. The Secretary to Finance Minister, Govt. of NCT of Delhi, Delhi Sachivalaya,
L.P. Estate, New Delhi

5. The Additional Secretary to the Hon’ble Chjef Minister, Govt. of NCT of
Delhi, Delhi Sachivalaya, [P Estate, New Delhi

6. All Special/Additional/Joint Commissioners, Department of Trade And Taxes,
Vyapar Bhawan, LP Estate, New Delhi. '

7. The Special Commissioners (PR), Department of Trade And Taxes, Vyapar
Bhawan, [P Estate, New Delhi to arrange to give wide publicity to this
notification.

8. All Asstt. Comnﬁssioners/GSTOs, Department of Trade And Taxes, Vyapar
Bhawan, L.P Estate, New Delhi, through their Zonal Incharges.

9. The Presidenthecretary, Sales Tax Bar Association (Regd.), Department of
Trade And Taxes, Vyapar Bhawan, [.p Estate, New Delhi.

10. Guard File.

|/]1. Website, . i f

(VIVEK MITTAL)
ASSISTANT COMMISSIONER (POLICY)
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